| TEM NO. 56 COURT NO. 3 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Speci al Leave to Appeal (O No(s).
34066- 34067/ 2009
(Arising out of inpugned final judgnent and order dated 04/09/2009
in CVMRA  No. 226233/2009 in FA  No. 31/ 1993, 04/09/2009 in
16971/ 1997 in FA No. 31/1993 passed by the H gh Court O Judicature
at Al |l ahabad)
HI NDUSTAN AERONAUTI CS LI M TED Petitioner(s)
VERSUS
KRI SHNA DULARI (D) THR LRS. & ORS Respondent ( s)
(with interimrelief and office report)
Date : 04/07/ 2016 These petitions were called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE JAGDI SH SI NGH KHEHAR
HON&#39; BLE MR. JUSTI CE ARUN M SHRA
For Petitioner(s) M. V. Gri, Sr. Adv.
M. N khil Nayyar, Adv.
M. T.V.S. Raghvendra Sreyas, Adv.
M . Dhananjay Baijal, Adv.
M. N Sai Vinod, Adv.
M. Divyanshu Rai, Adv.

For Respondent(s) M. Sanjiv Sen, Sr. Adv.
M. Anurag Kishore, Adv.
M. Mordhwaj Singh, Adv.
M. Gunnam Venkat eswara Rao, AOR

UPON hearing the counsel the Court made the follow ng
ORDER
Lear ned counsel for t he rival parties acknow edge, t hat
pl eadings in the matter are conplete, and hearing in the matter is
likely to take sone tine.
Post for heari ng after ei ght weeks, on a day ot her t han
Monday and Fri day.
(Renuka Sadana) (Parveen Kumar )
Court Master AR- cum PS

CVMA  No.



